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FINAL ORDER NO.  A/85193/2025   
 
 
                                                                       Date of Hearing:  11.02.2025 

                    Date of Decision: 11.02.2025         

 

Per: S.K. MOHANTY 
   

 When the matter was called out for hearing, the communication dated 

10.02.2025 of the Consultant for the appellant was placed on record.  In 

the said communication, the Consultant has stated that the appeal is being 

infructuous, as the Customs Broker License is now operational upon 

completion of the inquiry proceedings.  Accordingly, the Consultant for the 
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appellant has prayed for withdrawing the appeal filed by the appellant.  

Prayer made by the appellant is considered and accordingly, the appeal is 

dismissed as withdrawn. 

 

 

       (Order dictated and  pronounced in the  open court )  

 

          (S.K. Mohanty) 
              Member (Judicial) 

 
 
 
 

(M.M. Parthiban) 

Member (Technical) 
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